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CENTRAL, ADMINISTRATIVE TRIBUNAL.

CALCUTTA BENCH ,

e , | 0.A.1053 of 1996

Date of Order: 29.12.97,.
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Present: Hen'ble Mr.Justice S.N,Mallick, Vice-Chairmén.

Hen'kle Mr.M,S.Mukherjee,Administrative Mamber.

ANADI NATH BANERJEE » .
~VS-

UNION OF INDIA & ORS,

For the petitiener: Mr,B,C,Sinha,ceunsel,
. ~ Fer the resPendehts: Mr, S.Cheudhury, counsel,

ﬁ: ®.. H@ard 01’1: 29‘ 12.970
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S,N.Mgllick,V.C,

After hearing the ld.counsel ampearing fer the
respective parties, we admit this applicatien and en
censent, we take up this applicatien as en te-day's list

fer final diseesal.

2. In the instent applicatien, the petitiener has v
prayed fer a directien upen the respondents te payvintefest;

1

- en the DCRG ameunt ef R 37,620/~ @ 18% per annuﬁ.due t?_
éelayed wayment of the same te the petitiener by“the\? N ‘
respendents. The petitiener's case is that while working
under the r@spenéénts, he retired en 30.11.94 en superannuatien
He received pensien on 1.12.94 but the DCRG was released
enly en 10,7,96. Thé petitioner claims that he shaulﬁ be gpaid
interest at the rate of 18% per annum en the abeve sum as
the delay was made by the respondents witheut any reasenable

"cause. The respendents in_theit reely have stated in

raragraph 11 that the petitioner werked in different statiens

euring his service life and he was custedian e¢f varisus
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valuakle goeds «f bhhe Railwéys and after h%s;retirement, all
retirement benefits have been paid te him excest the DCRG
smeunt fer late receiptvef'cemmeréiai dekit clearance frem
the Senier DCM,S,E.Rly,Adra. This clearanée‘Qas received in

May;l966 and DCRG was paid te the petitiener in June, 1966

which is net cerrect. It was paid en 1¥,7,96.

3. The DCRG sheuld have #een said immediately after the

retirement ef the petitiener and in this case, en serusal
. : . entry ef
ef recerds, we find that there is ne/adverse ACR, ner any D.-&

cage, Viegilance ner aﬁy unabitherised eccupatien of Rly.quarter
a®ainst him , Théﬁéﬁﬁﬁ&é, it cannet ke said that there was
any reasenakle cause en the part of the respendents te make

stch delayed wayment of the DCRG te the metitiener. Under the

circumstances, we are ef the view that the petitiener sheuld

set interest @ 18% per annum en the aWeve sum frem 1.12.94 te
10.7.96 and the Petitieﬁer is alse entitled te cests as, due
te such delayed paymént, he hgd te meve this Trikunal fer

regdress.

4, ﬂnéer the circumstances, wevallow thisvapplication with
cests assesséd at B 500/~ (Rupees five hundred) and the
reswsendents are directaé te pay interest at the rate of 18%
?er annum frem 1.12?§6to 10.7.96 en the DCRG ameunt received
by the petitiener wifhin 6 weeks frem the date ef cemmunicatien

ef this erder aleng with cests.
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(M. S.Mukherjee) (8.N, Mallick)
Member (A) | Vice-Chairman.




